Chair 101

particLiar maton before te Cound and f te moion &

camed, the rne in quesion shal be suspended for the
I 5 sad tet the eedon & byamdion adts e ewdds a
e to be suspended.
I 5 te tet e 7n Ceer I ude whth te eedn 5 heldd
uses te wod ‘oo,  but e 7, sibides @) and @),  which
ae sought © be waved, cannot be waved. Subiie (3 cannat
bewaivedbecauseamembermustmovehismotion;otherwise
tee wl  be no eedion Hecan oy wihdaw hs maion.  Thee
s mexge fon ts Ih sofar assbike @ s cocamed, &
povides tet each moion n um sd beput © te woe o te
House and adds ‘f necessary by division” The procedure  of
dvson fdows fit awice wie, next ahead cout and then
roodng o woes bygog o the Ladbes o by opeating  the
automatic  vote-recorder. f subrue @) of e 7is o be
suspended,thenrules252to254mustalsobesuspended.

Thelawyershere—andtherearemanyhere—willrecalla
famousobservationofalawl ordwhichisusedeverydayin

oouts and whch epesses te nie h edemey  eegat  words
I 5 : Whente bw pesabes  aoceten modefor dong ating,
i mebedren et wayo mat & a dher modesdf dong ae
necessaly  prohbied’. The sepiosiep pocedure  of dvison
must be foloned, unless | or anyone has the jurisdicion to
makeanewmde. Noned us can enadt an ad hoc e, Therefore,
the exsing rde adone must be foloed and no oher mode of
compliancecanbedevised.

Thus, according 1t the precedent and the reason of the rues,
the ededion sal heaccodng © the pocedue presoibed.

RS cb & 3071980, Coks 16660)
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CHIEFMINISTERS

12 Chef Mses Nopovson o bigng asusanve  moion

against  a Chef  Minster

On7 December 1987, whe Shi N K P. Save wes patidoeting
h a doasson  onte repoed remaks by e HomeMinger  agangt
the Chef Minster of Andhra Pradesh, he sad cefan  things that
Shi S.P.Mdaia  found obecionable. Quaing e 238 fom te
Rue Book he sad tat the condudt of those peope whowere in high
auhoty  ooud not be dsossed  wihout  asuibsanive  moion

Rig ai te pat o ader o Shi Maawa te Dauty Cramen
remarked:

Shi Satya Prakash Malavya has raised apoint of oder that
alegpions apgd aCd Meser o aodd o aCef Mser
cannot be dscussed  unkess  there s a substantve moton.  But
for hs ifometion lwoud ke © pot ou tet tee s nosuch
posson o bigng asusenive maon F aChef Mser B
tobediscussed.Inthepaston21 December1964,amotion

was there and it wes discussed  against the Chief Minisler  of
Puigh; aganst the fomer Chief Minser of Oissa, Shi Biu
Pamnak, acding atenon  wes brought and there were some
compion damges agangt him and the Chief - Minsier's conduct
was discussed.

RS deb & 7121987, Cos 30809
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COMMISSION OF INQUIRY

18 Commisson of Inquiry. Commisson of Inquiry is not a court
o law

On19November1969,whenaquestionregardingcommunal
dstubances in Ahmedabad wes taken up, Shi K S, Chavda rose ona
pot o oder and sbmited ta te quesion shoud nat be dloned
Heagued tat a Commisson o Inquly had been goponied 0 inquire
o the causes and course of the communal disturbances, which i
hs vew was a judcal commisson, and no member, accoding o the
Rues of pooedue n te House, shodd rer 0 ay maier onwhch a

The Chaimen red the poit out of oder and dbsened

Re 4 & s Tt dd mt akfor nomdin onamder
whch 5 under adudcation by acout o bEw haig juisddon
naypat o hdd. ACommsson 5 nt acout o Bw, adi &
d ts qesn oud beresd Mt & ts sage but Her  when
tee & deoussn

RS deb o 19111909, Cos 4353

134 Commissionofin quiry: Motion seekingtosetupa
CommissionofinquirycanbemovedinRajyaSabha

Dealingwiththedemandmadebysomemembersthatthe
comespondence  exchanged recerty  betwveen te Prime Minster and
the fomer HomeMinister, Shi Charan Singh, shoud be kid on the
Tabe o te House, ad tet te House soud ke w immedagy o
dsosson  the twwo moions admited by the Chaimman as ‘nodayyet
namedimaions’, g © te seing  up of Commissions of Inoury
o te adggios meiored 0 e sad coespodene, e Chaimen
obsenved:

Twopos wee rased n the House Thefist  desk wih nofoes
ofmotionsgivenbysomemembersregardingtablingofthe
comrespondencebetweenthePrimeMinisterandtheformer
HomeMinister, Shi Charan Singh. Members are anware that  this

103

ws-1/c/my document/679rs/6791s.p065



104

Commission of Inquiry

issue has been raised  pracicaly ewy day in the House since
thesessioncommencedonthe17  ofthelastmonth.On
July27,1978, lannouncedmydecisionthatieadersofthe
variousparties,groupsandsomeothermembersofRajya
SabhamayperusethesaidcorrespondenceintheChairman's

room | medetis amouncement afer consuling Al the leaders
who attended  our meetings; and after | madethe announcement
in the mater, the House accepted it and nobody opposed it In
vew o s | amd te opnon ta te demendmedein te sad
motons gven noice of by these members regading  tbing of

The second poit reaies o the two moions, one by Shi Shama
and o oher members and the oher by Shi Save, admiied as
‘no-day-yetnamed motions” by merelaing  to appointment  of
Commissionsoflnquiry. Somemembershavewrittentome

about the admisshily o tese w0 nmoios. | meypat out tat
RajyaSabhahaddiscussedonApril27,1963aprivate

member's  resolution regading te appontment  of a Commission
under the Commissions of Inquiy Act, 1952. That resolution
was negaived by the House. Onan eafier  occason in 1961, a
resolution gven natice of by apivae memberregarding  the
appontment  of a Commission under the Commissions of Inquiry
Act was admited and it secured aplace in the balot on two
occasons but dd not reach for  discusson

Nowunder rie 172 of te Rules of Procedure, the Chaiman is
Ddx e adde for dossn o te mon i cosuEin
wih te Leader of the House | have cosuled te Leader of the
House and Shi Sawve's mation wil comeup for discusson  on
Thusday, te 10" indart

RS b ¢ 381978 Ok 20617)



COMMITTEES

APPOINTMENT OF| NQUIRYC OMMITTEE

1% Committees: Appointmentofingquiry Committee: Depends
uponthe Government'swillingnesstoseekadviceand
guidance from the Commitees as well as the stipulation of
themotion callinguponthe Chairmantoappointsuch
Committees

On10 August 1978, amotion movedby Shi N. K P. Save wes
adoped by Raya Sabha for appontment of a Commitee of the House
o aemaively Wwo sepae Commssos of Iy © qure b
alegaions d copion meceagae mambes o amies o te Pime
Mnser and te fomer  HomeMinser. The Chaiman madke a reference
0 the Goemment for an incicaion wheher n the it isance  te
Govemment was gong t acoept te suggesions madein the mation
Uonts e te Goemment avounced tet & wasnat thinkdg
o appontng  ay Commisson of Inquiy  whatsoever.

The Chamman ten madethe folonng  ming  on 20 August 1978,
whch he hed resaved  ealler.

IhadstatedthatthemotionadoptedbytheHouseonthe

10" August,1978,wasarecommendationaddressedtothe

Govemment b, iter alg seek te gudance and advice fom a
Commitee to be appointed by the Chaimman. | had aso stated
that the queston of appointment of a Commitee by mewould
deperd on te indication as o whdh ore o the two alemaives
mentionedinthemotionwasacceptabletotheGovermment.
ThePrimeMinisterhadaccordinglymadeastatementinthe

Houseonthe24 ™" August,1978.

| have carefuly gore trough the satement madeby the Prime
Minster as wel as the vaious VJviews eqressed by members in
te House in the nmatier ks ewdet fom the Pime Minsers
saement  tat nether  of the wo alemaives mentoned n the
motion has been accepted by the Govemment. According to my
reading of the 10" August 1978 motion, constiution of the
Committeebymeisdependentuponthe Govemmentshowing
wilingnesstoseekadviceandguidancefromitwhichthe

Govemment have decined.  The moton also does not stipulate

105

ws-1/c/my document/679rs/6791s.p065



106 Committees, Business Aavisory Commiifee

thatthe Committeeshouldbeappointedbymeevenifthe
Govemmentdeclinetoacceptanyofthetwoaltematives

mentoned theren. | am, therefore, of the opnon that in the
aoumsiances | amnat caled  upon o appoint  such a Commitee
n ems o te sad moion

RS b & 208195 Ok 67)

136 Committees: AppointmentofinquiryCommittee: Decision
restswiththeGovemment

On31August1978,whilespeakingduringthecourseofa
dsousson onshat noice quesion no. 8 n regad © ulcedng  ad
lbading of impoted cement at pots, Shi Buddha Piya Mauya made
ceen dags apd te Msr o ndsty adhs pasod &
and warted that a Commitee of the House shoud go intb the matter.
The Minslr o Industy,  Shi Geoge Femandes, dieed 1 poce d
the concemed fies before te Chamman for hm o ke dedson. He
aso madea suggeston that al the leaders of the Opposiion may
cordiiLie temsdves o aCommiee and et he woud gopear  before
the Committee.

Then the Chaiman obsened as folows:

Even now, if heis prepared to foom a Commitee, it is up to

him...Hehas madea suggeston tat heis prepared o pace al

the fles wih the Chaman. | amnot prepared t acoept this

posion | donat wet ay fes © bewih meand | donat wert ©

be an arirator onit Secondy, whenfles ae paced onte

TableoftheHouse, theybecomepublicdocuments. Then,

paheps, t maybe diodk r 5D agee hee Theee | heb

acceptingit,lethimsuggestthenamesofthememberswho

shouldbethemembersoftheCommittee.

RS db & 3181978 Cos 33)

BusiNEss A pvisorY C OMMITTEE

137. Committees: Business Advisory Committee: Decisions of the
BusinessAdvisoryCommitteearerecommendatoryandare
subect t oher mies of busness in the House

On9 May 1958, Shi Bhupesh Gupla, rfishg onapoit of oder,
submited that accodng t the announcement in the Cound by the
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Deputy Chaiman on 6 May 1958, reproduced  in Buletin 459, te
twohor dsossn  onte food sEin iyedast‘ebs:kam n te
recommendationsofthe BusinessAdvisoryCommitteeregarding

aloment  of tme for the Govemment and other business for the
emary pat o tet sesson Bu tet fr someukoan reeson @ dd
e nte B o hees dobed by te Seoeai Quiing
e 28HF o te Rues of Pocedue ad Codud of Busiess i Raya
Sabha he shmited tet movaiion  n te doment o tme gven by
the Busness Advisoy Commitee shoud be madeexcet on the request
o te Leader of te Coud whosod my ody © te Coud te
tee wesgened ageemet for  such varaion, bu tet h te ce= n
port, te Leader of te Cound hed not menioned aphing  about ay
possble change in the aloment of tme gven. In view of this,
Shi Gua et tet the rights  of members had been vidaied by this
edson,  cordiuing abeach o hs pMege ad o te House

The Deputy Chaiman  said:

Mr. BhupeshGuptabeganwithmakingasubmissionandended

by raisng  a priviege moation.  Privilege mations  have to be
rased N a patodar mamer wih poper noice and at a proper
time. Butsofarastherecommendationsofthe Business

Advisory Committee are concerned, they are only

recommendatory  and they are subect o aher rdes of busness
of the House. Mr. Bhupesh Gupla's motion regadng  discussion
on the food siuation hes been admiied as a nodayyetnamed
mation, and as regards such motons, the Chaiman has o fix
te tme in oconsuliaion wih the Leader of the House, and that
isbeingdone,andthisrecommendationofthe Business

Adisoy Commiee 5 sbed D tat e, adae waing for a
communication  fom the Leader of te House, and if that comes
foth before tmomows fme, i maybe induded  But the nies
donot say that because it is induded in the recommendations
of the Busness Advisoy Commitee, & must betaken uwp. t can
betden woly sied © aher condios Theeloe, tee B
npoat o oder, sofar asts maer s concamed

RS db ¢ 95198 Ok 2129%)
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108 Commitfees, Business Aavisory Commiffee

138 Committees: BusinessAdvisoryCommittee: Discussionin
theHouseonthedeliberationsoftheBusinessAdvisory
Committeeisnotproper

On13December1978,whensomememberswantedtoraisea
dscusson as o howthe Busness Advisay Commiiee fomulated s
recommendations, the Deputy Chaiman observed:

t 5 realy not poper o dsouss whosad what in the Bushess
Advsory Committee or for that matter in any Commitee. The
oy ting tat shoud concen s te il repot as it ememged
adif tee ae ay dieences rgadng te fd  repot &St
came, because..that s the oy rdevat ting which we shoud
consider. lfwegoondiscussingwhatwasoneperson’s

impresson o what wes the oher pesons  impresson, it woud
nt sove ayhing  Theoly wayb st tings gt 5 © go bak
D the Busness Adwsoy Commitee and put & before & That 5
the ony way.You shoud rase it in the Business Advisoty
Committee.

RS b & 13121978 Cos 21922

130 Committees:BusinessAdvisoryCommittee: Governmenthas
to abide by the decson of the Commitee

On11March1999,duringadiscussionregarding'Removal
ofNavalChiefandAllegations',thel eaderoftheOppasition,
Dr. ManmohanSingh, expressed his view that the House shoud be
gen angpatny © dsss te BUes o resgnaion d te Nad
Chef and a0 the fundioning o someoher Ministies as tee hed
caused agreat dea of wory and concem to the members as wel as
the pubic at lage. BEven the Prime Minster had not touched upon
theseissuesduringhisaddresstotheHouse.Underrule170an
opportLnity to discuss both these issues was sought  Many other
membas ao daed hs concem. In e meantime, te Pime Minsey,
ShriAtalBihariVajpayee, wantedtospeakontheissuebutwas
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constanty  interrupted by some members. Ontis Shi M. Venkaiah
Nadu wshed O raise apont o ode, but wes ineuped by aher
members. The Deputy Chairman then read mie 170 and other related
nes addten cded Shi Venkaish Nadu b makehs pot o oder.
Hs pot o oder westat whout ay ke adwihout ay podon,
members were  obstruding the House and siaing the busness o the
House, so the Bushness Advisoy Commitee should meet and fix the
fme for te deosn

At s, the Deputy Chaiman dbsenved:

Accodng D the e, n te absenee of the Leader of the House

it is a colective responsioilty. The Minister ~ of State of

PariamentaryAffairs, whohasbeenassignedtoourHouse,

hascommittedhimselfthatwhateverdecisionistakenat

430 pm, the Govemment would abide by that...That is where

they sand. The ony ting wehae © find out s, whether we

dscuss it tomomow, the day-afiertomonmow, Monday, Tuesday

or Wednesday. Only the time has o be decded. The subect is

acceptedbytheGovemment.

RS db &t 113199, Cok 25062

ComMMITTEE ON G OVERNMENTA SSURANCES

140 Committees:CommitteeonGovernmentAssurances: Delay
in fuling Govemment assurance t be looked into by the
Committee onGovernmentAssurances

On19February1981,duringthecourseoflayingofpapers
Dr Be Maewr meed apat megadg nodee  dy n g
Govemment assuances and nat aking  the assurances  seviously.
The Deputy Chaiman remarked as folows:

TheCommitteeonGovemmentAssuranceswilllookintothe
matier that hes been rased by Dr. Bha Mahaw.

RS b & 1921981, Cos 40811)
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110 Commiffees, Commiffee on Public Accounts
CoMMITTEE ON P uBLIC A CCOUNTS

141 Committees: Committee onPublic Accounts: Whenthe
Govemmentfindsitselfindisagreementwiththe Public
AccountsCommittee, nointerimstatementistobemade.
Theircomments should be senttothe PublicAccounts
Commitee and f tere s an uresoved  difference of opinion
between the Government and the Public Accounts
Commitee, a satement maybe madein Padament to enable
t to cometo its own condusions

On27July1966,theMinisterofFinance, ShriSachindra
Chaudhui, medeasaemet n repy D acdling  atenion  noice  of
Shi MP. Bhagava regadng oatan  obosenvations ootaned N the
Hieh Repat of te Plbic Acous Comriee n rebion b afomer
Seoeay o te My o lon ad Sed adte repoied decsn o
te Goemmet o ihda © goaead wih te posig o tet dior as
hdes Arbessadr & Bussss h ta sdemet  te Fane Misg,
in the igt of e equies he had mede, had ustied the adions
den byte ten Scomay, My o bon adSed hn e o te
criicismsmadeagainsthimbythePublicAccountsCommittee.
Shi Chada Selder iy onapot o ode, sad tet aocoodng ©
mings gwven bath in Inda and in the Biish  House of Commonsno
Ministerwascompetenttomakeanystatementscommentingupon
the deasons and findngs of the Pudic Accouns Commiiee. f any
Govemment Departmert  were to queston  the findings  of the Public
Accounts Committee, then the matter should be taken up with the
Commitee only. Shi Bhupesh Gupa suppoing the pont  of order,
sad tet te fndngs o the Pibc Accouis Commiee wee ot © be
deleged o eed by te Mses o te Goemment, and by dorg
thet the Fhance Minser had bougt the Pubic  Accouns  Commitiee
o Pabmet o degpe adths commied arempt o Pabment
Shi MN Kad submied tat whente Gowemment dd not agee wih
the views equessed by the Pubic Accounts Commitiee, no publicly
sdod begen D te mater adta f ey te Goemet ad te
Pubic Accouns Commitee dffered in ther  views, Pafament wes
aways there to study boh sdes of te matter and cometo is own
conduson h hs vew, generdly, n suh cases tere was o M
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satement  madeby the Govemment in Padament,  even though in dl
fress © te Aaee Msler t sold besad tet hedd nat mae
the saement o hs ovmnaccod but n regose 0 acding  atenton
noice admited by the Chaiman.

Aler heaing Shi BKP. Snha, Svi MM Dhaia, Shi AP
Chatterjee, Shi AD. Mani and Shii Lokanath Misra, the Chaiman
cbsenvedt

I wat © wind up ths dsousson  which has gown b a debete.

There 5 no port o piviege noed That & number oe

Number o, | gppecete te fad, aswesponed ou gy by

M. Kau, teat te Saement hes been madein response © acd

atenion  noice, and theeoe wecanat ke te vew that the

Fnance Minster  has gone out of hs way b oppose the Pubic

AccountsCommittee.

Number three.  The converion  refered 0 again by Mr. Kaul as

esabished  duing M. Mavdankar's  tme shoud be continued.

The readion  of the Govemment © the odsevaions of the Pubic

AccountsCommitteeshouldbesenttothe PublicAccounts

Committeeasthestatementsays, buttheirreplyshouldbe

awaitedandthematterdecidedbetweenthePublicAccounts

CommitteeandtheGovemment Thenastatementcanbemade

here. Todaywewillnotdiscussthestatementmadebythe

Fence Mnser WeM ©le &t asi &t hesnat beenpaced In

te meerime, 1 te dilr b deaed aste Pime Miser  hes

gy sad, the feding of this House, | ik the unanimous
dg ot Houeb tet mogedsn o gpoiing  tet  dioer

o someoher post shoud arise.

RS db o 277196, Cos 4073l)

12 Committees: CommitteeonPublicAccounts: Contemptof
House: Mere allegation that facts had been suppressed from
thePublicAccountsCommitteecannotbyitselfamountto
contemptoftheHouse

On12 August 1966, Shi Bhupesh Gupia and Shii Rajnarain  who
hedgeen moice o anmdon o beach o pMee agae te Mnser
of Food and Agricuiture, Shi C. Subramaniam, were dloned by the
Chaman to expain  ther case in the Coundl.  Shi Bhupesh Gupta
suomiied thet Shi Subramanam and the diices  under hm for whom
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112 Commiftees, Commiffee on Public Accounts

he wes resporde deboaraigly and willy reoed © ypeso  vei
ad sggesto &8 befoe the Puic Accous Commitee, before te
Commiee podoed B Hieh Ryt Shi Gua sad tat te dides
o te Mty adte Miser tied © ddot the fundong o te
Commiee wWih avew D coweig waoekh fBds Shi MC Chadh
the Leader of the Cound, sbmiied that nether of the o membes
had madeout ary pima fce case of conerpt of the Commitee or of
Patomet againgt e Minser of Food and Agicuiure ad ta te
issueraisedbythemwasnotaboutpriviege, ratheritwasan
investigation ino the conduct of the Minister. Shi Subramaniam
sibmited tat te Commiiee had been heped alat by hs appearance
before t and thet the two membeswhohad gven ndice  of the moton
hed not poved that he had commited ocontempt of the Commitee and
0 o Pabmet  The Chammen reseved  hs g,

Onl7 Aiget 1966, te Chamen ewig © ts suided,  ned

ShriBhupeshGuptaandShriRajnaraingavenoticesseeking

mycoset © e aquedon o beach o pMege and conempt

oftheHouseagainstShriC.Subramaniam, MinisterofFood

and Agiaulure, The quesion  sought © be raised  trough  these

noices concemed oeftain matiers  which have been the subject

o comment by the Pubic Accounts Commitee in s Hiieth and

R/ Reos

At the siting of Rajya Sabha on August 12, 1966, | pemited

ShriBhupesh Guptaand ShriRajnarainto make their

sibmissons N oder O sy metat tee wasapima aoe
case for gvng oonset | aloned ako the Leader of the House
andshriC.Subramaniamtomaketheirsubmissionsinthe

el

| have carefuly consdered the notices and the submissions
made. | have cometo te conduson that no case of breach of
priviege o contempt of tis House s imolved.  Members wil
have an opportunity of expressng ther  views on the matter
containedintheFfty-fithReportofthePublicAccounts

Commitee when the substanve  moton on the subect  which |
hawe aready admied ocomesuwp for dsasson  beoe ts  House

RS. deb. dt 1281966, Cos 2491240, 1781966, Cos. 286769
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143 Committees: CommitteeonPublicAccounts: Report: Any
questionregardingthemeritofaPACReportforwardedto
belaidonthe TableofRajyaSabha,hastobelookedinto
anddecidedbytheSpeaker,LokSabha

Shi T.N. Singh lad the 159" Repot of the Pubic Accounts
Commitee on the Tade of te Housee Shi V.B.Ray, amemberdf the
Pudic Accouns Commitee rased anodgedon  saying tat te Repot
had not been dficaly appoved by the Pubic Accounts  Commitee.
Hesad that he had Bken uwp the mater n te Commiiee also.

Shi T.N Sgh a&o amenberd te Plc Acoous  Commitee,
sad thet te Repot hed dready been bid on te Tabde of Lok Sabha
and no dgedion  had been raised  there.
te ral foun fr voag & weste Pc Acoouis Commiee f he
had not been satisied wih te Repot he shoud have gopoaded the
Chammen of Reya Sabha and dsoussed  the mater pivaisy wih him
Tremambersad tet der hevg costeed  te mate;, | e Chamen
o te Speder doned the Repat © belad onte Tadbe o te House
t wold beagang d decoum ad deceny of pafamenay procecure
for any memberdf the Pudc  Accouns Commiee 0 rase an dgedion.
The Repots  of the Pubic  Accourts Commitee are fowarded by the
Secelait o tet Conmiee © te Seosat o Palamet F ay
dpdn b reeed h te Hue t wold anout © hadg o aonidence
n te whoe SeceaEt o the Pubic Accous Commitee and a0
the Rajya Sabha Secreiariet Headded thet Shi Rau hed adoped a
vey unusual procedure which he shoud nat have done.

Shi Raju then said that as a memberof the Public Accounts
Commitee, it was his duty, whenthe Repot had not been finally
gpoed byte Commiee, not oy b dged D &8 beg bBid onte
Tabe, but a0 0 nom te House abot &t Hesad ta he had nat
done anyhing  unpadamentary o ayhng aganst  decoum.

ShriMohammedUsmanAtrif,anothermemberofthe Public
Accounts  Commitee, agreed wih Shi Rau and sad that te Report
had not been duy approved by the Committee accoding 1 the Rues
o Poocedue. Themgoiy of te membeshed Bken doedon 0 the
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Reat adt wesonreood tet tey heddiesed © & &k hed nat been
ey  adped

i NG Goay dosenved tat & wesfor the Chaman © go inb
the quesion whether an incompete  Repat had been fowaded o him
adte Secelay, trkdg ta t wesacompee Repot hedpk &t on
te agedb pgos Bu F e Rgat wesmat id Shi Ryu wes pafedly
N oder n saig tet te Repat wesnat ind adta t shodd na
hae been liid on the Table of the House. Shi Goray thought that
Shi Rau hed not commited ary impopiely o anyhing  against  the
decoum of the House.

The Chaiman then observed:

The Lok Sabha Secretariat s fuy auhoized t doit K hes
fowarded this t our Secretariat, who have no occason  ©© go
m te mais o demeis o te tng  Sne s pot  hes been
raised by M. Ray, the ony authoriy, accodng © me s te
Spedker whohas got contd  over ths. Therdevat  poton  may
be fowarded t te Speaker whowil ook into this...

The Chamrman futher  obsanved:

After having heard the amguments advanced on al sdes, the
best thng, accodng t me s © send the enfre  proceedings
Hy Oteps d D te See Dbk D t5 neEEC
My Seaeiaiat hes ocod  ower e Repot k 5 te Lok Sdba
Seceet whth sl cod ontis

Weare ading as f weare apost ofice.  Therefore,  without
knowing the real facts, it is no use discussing the matter.
Thereloe, te enie pooeedngs have D be set © the Spedker
D bk o t posively. Adl dd big &t D te e o te
membersofthisHouse.

RS db & 284195 Cos 121)

ComMMITTEE ON P uBLIC U NDERTAKINGS

144 Committees:CommitteeonPublicUndertakings:Itisnot
necessarytolaytheminutesandReportoftheCommittee
onPublicUndertakingssimultaneously

ShriMahendraMohan Mishralaid the minutes ofthe
Commitee on Pubic Undertakings on the Table. Shri Pioo Mody,
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Shi R Ramakishnan, Dr. Bhai Mahaw and Shi Sadashiv  Bagaitkar
fesed dgedon for mat g the Repot ad mnues o te Commitee
on Public Undertakings  simultaneously on the Table. The members
wanted to know the reasons for not laying the Repot and minutes
smuianeosly on the Tabe
The Depuy Chaimen gave te floning g
There is no such e under which the Repot and minutes may
be Bd gmulaneosly. They can be lad  separaisly. Youwl e
n te agedh of ohy tet guat fom tese mues oo mnues
ofotherReportshavebeenpresented. TheirReportshave
aready beenlid onte Tabe K te Repot 5 not beng lad,
then the minutes are laid. Four minutes have been presented
today. Ths s the pacdice of the House that tere wil beno
discussion  on Commitee's Reports and minutes.  The members
of opposion  pates ae aso the members of tis Commitee
and the minues have been witen wih ther consent Whydo
you rase adou? A see te mues ad i tee 5 awyhig
woghn it ten@me e ddt Itk &t W nat bepoger ©
cast unnecessaty aspersions on the procedure of Committee.
membersofthatCommittee. Youmayaskthemtogointhe
Committeeandtheymayraisesuchquestionsthereandthe
Coomiee Wi bk no te mater Ths & te padee ta o
dosson Wl behed onte Repots of Commiees. The Repats
ae acceped N the samefom h which tey ae bid  Therfore,
there shoud be no dout and dbedion in ts  regard*

RS b o 147192 Cos 21417

ConsuLTaTIVE C OMMITTEES

146, Committees;ConsultativeCommittees: Theirdocumentsor
discussions not © berefered ®© in the House

Ond Agst 1980, whie kg pat n the debee onthe Fnance
No. 2 B 1980, Shi NK P. Sde waiked © quoe fon adoumet
whichhadbeencirculatedtothemembersofthe Consultative
CommitteeofPariamentattachedtothe MinistryofFinance.

Immediately, ShriEraSezhiyanraisedanobjectionsayingthat

* Spoke n Hd
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documents of Consultative Commitees shoud not be quoted in the
House.

Thereupon, the ViceChaiman  obsenved:

ltik M Sae t B b Dpit asThe Fene Ml &
somepat o e g ak.whout g b te Cosudie
Committee.Whatlamsayingis,nommallywedonotreferto
documentsordiscussionsinthe ConsultativeCommittees.

Therefore, wihout bingng  the Consuiative Commitee  on the
recod,  you can spd ot what e Fance Minser sad |tk
then the pocedue of te e Wl be foloned Donat bing n
the Consuliative Commitee.

RS b o 48190, Ok 232
GENERAL

146  Committees:CommitteeoftheHousetolookintoamatter
beforethe House canbeappointedwhenthe Government
announcesitsdecision

On21 August 1978, dscussing the motion adopted by the House
forappointmentofaCommitteeoraltemativelytwoseparate
Commssons of Iy  © e o degaions o compion  made
agangt  te famly membes of te Pime Minsr and te fomer Home
Minister, Shi Kap Nah Rai, Shi Dinesh Goswami, Shi Kamiapat
Tripathi and others demanded that a Commitee of the House should
be ggponed h accodance wih e resolion.

The Deputy Chairman observed:

The Leader of the House has just said that he woud gve the
readion of the Govemment wih resped t the obsevation  of
the Chaiman wihin tis week Ponis havwe been raised that it
shoulddoitsoon,andalso. . .thataCommitteeshouldbe

apponted  Straightway. Bu, in view of the observation of the
Chaiman, | would request the House to kindy wait il the
Govemment announces IS readion  in tis respet  and then we
wl  see what 5 D be dore e

RS db & 2181978, Coks 13989
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JoINT C OMMITTEES

147. Committees:JointCommittee: Member: Anewmembercan
be nominated by te House o a Jont Commitee ater a siting
memberhasresigned

On29 August 1985, the House adopted a moton for reference of
the Lokpal Bil, 1985 to aJont Commitee of Lok Sabha and Raya
Sabha. Ffteen  members were named from Raya Sabha for the Jont
Committee.  As some members obected t not having any lady member
in te Commitee, the Minser o Lawand Jusice, Shi Asoke Kumar
Sen, suggested that a separate moton be moved wih the namedf a
bdy memberaffer removing the namedf one memberfom te approved
listofmembers.Butmembersobjectedtothisasitwasagainst
pafamentary pocedures 0 remove any namefrom an adopied  maion.
Shi HuimdeoNarayan Yadav refered 0 e 72 which suggess tat a
memberresgns i ad then the vacay be fled

To end the controversy, the Deputy Chaiman rued:

Accodng to e 72, apeson wil resgn  and the vacancy so
cesed Wl befled byalbdy member

RS db o 298195, Cos 3847
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